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O;A. 1405/96 .

Smt., V.Hymavathi .+ Applicant

Vs

1, The Chief Postﬁaster General,
A.P.Circle, Hyderzbad-50C 001,

. The Sr.Superintendent of Post
Cffices, Hyderabad City Divisioen,

Hyderabad-500 001, .. Responden

Counsel for the applicant. $ Mr. S.Ramakrishna R
Mr. I.Dakshina Murt
Counsel for the respondents : Mr. Satyanarayana f
Mr. ¥N,R.Devaraj,Sr.

CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

*
L

THE HON'ELE SHRI B.S. JAI PARAVMESHWAR : MEMBER (JUDL

2223
CRDER

+
.

ORAL ORDER (PER HCN'BLE SHRI R. RANGARAJAN MEMBER

Heard Mr,S.Ramakrishna Rao for Mr.TI,Dakshi
learned counsel for the applicanp,ané Mr.SatyanaraYa

Mr.N.R.Devaraj, learned counsel for the respondents,

2. This CA is filed praying for a direction t
respondents not to revert him by'holding that the or
reversion given in proceedings No.B-II/LGOs/Misc gat
(Annexure-XIII) passed by R-2 as untenable and viola

Article 14 and 1€ of the Constitution of India.

3. When the cage was taken up for admission h
the learned counsel for the applicant submitted that

withdrawing this case. In view of the above, the OA
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of as w 'h?fawn. No costs. d\f\g_JQ_
(B.S.JAI PARAMESHWAR) . (R, RANGAR
Spr  «————MEMBERAIUDLT) Dt, 30-12-96.  MEMBER(AD

MN . )
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B.ﬂfNO;1435/96
copy te:
1+ Tha Chzef Postmaster Genaral.

AP, Circla, Hyderabad .’

24 The uan&nr Suparxntundaﬂt of Pest Bfficas,_
- Hyderabad City Divisien, Hyderabad,'

34 Ons capy to Nr:iiﬁakshina Mutthy, Rduocata,CAT,HydhrahadJ
44 Obe cepy te Mr.N./R.Devraj,5r.CGSC,CAT,Hydarabad.
5S4 One cepy te Rex Library,CAT,Hyderabad,

6+ Ona duplicate copy.
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0 A.N0.1405 of 1996. Co

petween pated: 30)12.1996.
Smt. V.Hymavathi :f, e Applicant'.

- - And -
1. 7The ﬁhi&f Postmaster ﬁ?néfai. E.F.C1ré1e, Hyderabad. |
' 3 City Divisio

2, The sr. uparintendent of post offices, Hyderaba

Hyderabad, . gyLﬁBﬁm? o
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CORAM: ' o
- Hon'lle Mr, R.Rengarajan, hdministrativa Membur
Wan‘ble'Mrs B.S.0a1 Parameshwar, Juﬂicial énmmr‘
{Order as per Hon‘ble Mr. R.Rangarajan, Adtinistrative
Member) . . '
',Haard Mr. s.némakgishna for Mr,ux;ﬁékshina Murthy,
learned coungal for the appliaant and Mr, _gatyanarayana for Mc.

HeRa Devnraj, learned counsél for tbe renpmnﬂeqts.
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